- THE AIR CORPORATIONS (AMENDMENT) ACT, 1983
No. 24 oF 1982

[21st May, 1982.1

An Act further to amend the ‘Air Corporations Act, 1953

BE it enacted by Parhament in the Th1rty-thlrd Year of the Repubhc
of India as follows:— - -

- I, 'This Aet- may be called the Air Corporatmns (Amendment) Act Short -

1982 ‘ title. .
27. of 195 rend-
o , ’ ;2 In section 35 of the Air Corporatrons Act~ 1953 (heremafter referred i’;ﬁngf '

© to. as the prmcrpal Act), o section

(%) in clause (a), for the words “rupees forty lakhs” the Word.s 35.
- “such amount ag the' Central Government may, from t1me to t1me,
- by order; fix in thrs behalf” shall he substituted; :

(&), in clause (c), for the words “rupees ten lakhs”, the words .
“stich athount ag the Central Government may,. “from tlme to t1me by o
- order, fix in' thig behalf” shall be substltubed ' -

3. In.section 44 of the prineipal Act; in sub-sectlon (3) for the words Amen-d‘ _
_ “two successive sessions, and if before the expiry of the session in which Isti'?itn?ﬁf '
it is s0- laid- or the session 1mmed1ate1y following,”, the words “two - or 44 .
. more’ successive’ Segsions,” ands if, before the expity of the sessionl imme-. =~
- didtely following: the seSSion or the successive sess1ons aforesa1d 7 sha]l
_ be substltuted : - _ L R S
, 4., In sectmn 45 of the pr1nc1pa1 Act, after sub-sectmn (3) the follow- 2’;&?&_ _
: _lﬁg sulgettion shall be inserted, natnely: — . ~ section -4S. - -

“(4).. Every regulatmn made under this section shall be 1a1d as -
sooii: as’ may be after it is made, before each House of Parhament

- while it is in session, for a total per1od of thirty days which may be .
o compr1sed in one session or in two or more successive sessions, and -
_-if, before the expiry of the session 1mmedaately followmg the sess1on
_ or. the suceessive sessions aforesaid, both Mouses agree in makmg
‘any modification in.the regulation or both Houses agree that ' the
- regulation should not be made, the regulation shall thereafter have
. effect only in such modified form or be of no effect, "as the case may
~ bey s0, however, that any such miodification or. annulment shall be
© without prejudlce to the validity of anythmg prewously dpne under

that regulatmn »o '
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